
 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1373/2024 

 

IN THE MATTER OF:  

News Item titled "How sand miners laid road across Yamuna between Delhi and 

Ghaziabad" appearing in the Times of India dated 30.11.2024 

 

I N D E X 

Si. No. Particulars Page No. 

1. REPLY AFFIDAVIT ON BEHALF OF 

RESPONDENT NO. 9, DISTRICT MAGISTRATE 

(NORTH EAST), GOVT. OF NCT OF DELHI   

1-7 

2. Annexure- A: Copy of the report of field 

inspections dated 17.03.2025 

 

3. Annexure- B: Copy of the letters forwarded to 

appropriate law enforcement agencies 

 

4. Annexure- C: Copy of the communication dated 

07.05.2025 to DM, Ghaziabad 

 

5. Annexure- D: Copy of the direction to local police 

vide this office letter dated 20.03.2025 

 

6. Annexure- F: Copy of the joint inspection report 

dated 29.04.2025  

 

7. Annexure- G: Copy of the Status Report dated 

21.03.2025 

 

8. Annexure- H: Copy of the letter dated 07.05.2024  

9. Annexure- I: Copy of the letter dated 16.07.2025 

sent to DCP (Outer North) seeking the report 

 

10. Annexure- J: Copy of the letter dated 07.07.2025  

11. Annexure- K: Copy of the letter dated 15.07.2025  

12. Annexure- L: Copy of the notice of meeting dated 

30.07.2025 

 

704

8-10

11-15

16

17

18-19

20

21

22

23

24

25



13. Annexure- M: Copy of the letter dated 13.08.2025  

14. Annexure- N: Copy of the notice of meeting dated 

12.08.2025 and minutes of meeting dated 

18.08.2025 

 

15. Annexure- O: Copy of the direction dated 

22.04.2025 

 

 

 

FILED BY: 

 

 

NEW DELHI                                                      (JYOTI MENDIRATTA) 

DATED: 19.08.2025                                          Advocate for the GNCT of Delhi 

Ph: 9811136141 

jmalawoffices@gmail.com 

705

26

27-31

32



OTAR 

IN THE MATTER OF: 

UBLIC 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

News iem titled "How sand miners laid road across Yamuna between 

Delhi and Ghaziabad" appearing in the Times of India dated 30.1 1.2024 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 9 

DISTRICT MAGISTRATE (NORTH EAST), GOVT. OF NCT OF 

DELI IN COMPLIANCE TO THE DIRECTIONS OF THIS HON'BLE 

TRIBUNAL DATED 30.04.2025 AND 23.07.2025 

ORIGINAL APPLICATION NO. 153/2025 

MOST RESPECFULLY SHOWETH: 

Ashok K. Yadav 

Reg No. 737 

*N.C.T. of Deihi 

1, Ajay Kumar, S/o Sh. Deonath Prasad, age 48 years, working as Disrict 

Magistrate (North East), Govt. of NCT of Delhi, having its office at K 

Block, DC Office Complex, Nand Nagri, Delhi, do hereby solemnly 

affirm and declare as under: 

GOVT. O 

INDIP That no sand mining permits have been granted in North East O 

District, Delhi, and no active illegal mining operation has been 

delected during multiple inspections conducted by revenue 

authorities and police personnel. 

2. That the office of the answering respondent carries out field 

inspections regularly to prevent such illegal mining activities. Field 

inspections were carried out Irom time to time, That all re ferences 

liom DM Ghaziabad were forwarded to appropriate law 

enforcement agencies i.e DCP (Central) and DCP(North-East) vide 

1

1373/2024 
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Ashok K. Yadav 

N.C.T. of Delhi 

\Reg. No. 737 

GOVT OF 

letter dated 17.12.2024 & 16.02,2025 respectively and again as 
D.O letter dated 23.05.2025 to DCPs(Central; North-East, Outer 

North) for action and further coordination.Copies of the report of 

field inspections dated 17.03.2025 and 29.04.2025 are annexed 

hereto as Annexure-A and copy of letters forwarded to law 
entorcement agencies are annexed hereto as Annexure-B. 

3. That the Yamuna floodplain lacks a clearly demarcated inter-state 

boundary, therefore, the field officials are unable to conclusively 
identify jurisdiction in certain areas. 

4. That communication dated 07.05.2025 have been made to the DM 

(Ghaziabad) requesting joint inspection involving O/o DM(North 
Delhi).Copy of communication is annexed hereto as Annexure-C. 

5. That local police has been directed to file FIRs wherever prima 

facie evidence exists. The District Administration has conducted 

o inspections to check and regulate environmental violations. Copy 

f the directions to local police vide this office letter dated 
/20.03.2025 is annexed hereto as Annexure-D. 

6. That no permission or lease for legal sand mining exists within the 
jurisdiction of the North East District, GNCT of Delhi. 

Accordingly, any extraction of sand in the Yamuna floodplain 
within Delhi is unauthorized and illegal. 

7. That as part of regular monitoring, an inspection on 29.04.2025 
was carried out by the revenue officials via boat patrol over the 

entire Yamuna stretch in the district. No active sand mining activity 

RICT ASS TRA 

ELHI 
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KARY 
Ashok K. Yadav 

NCI. of Delhi 

\Reg No. 737, 

was noticed during this inspection.Copy of the joint inspection 
report dated 29,04.2025 is annexed hereto as Annexure-F. 

GOVI OF 

8. That earlier inspection on 17.03.2025 had revealed traces of past 
illegal mining on the bank of the river; and SHO concerned was 

directed to lodge an FIR. Copy of the Status Report dated 
21.03.2025 is annexed hereto as Annexure-G. 

UBLIC That all future actions shall continue to be guided by the Hon'ble 

9. That complaints from Ghaziabad Administration dated 04.12.2024 

and 20.03.2025 were acknowledged and duly forwarded to Delhi 

Police (North East & Centrall) for preventive enforcement. 

10.That additional direction as passed by the Hon'ble Tribunal on 

23.07.2025 are being strictly complied with, and necessary 

coordination with District Magistrates of Ghaziabad and North 

Delhi is ongoing to achieve joint enforcement across jurisdictional 
boundaries. 

Tribunal's orders and the statutory mining/environmental 
frameworks to ensure zero tolerance towards illegal extraction or 

transport of minor minerals from the Yamuna floodplain. 

12.That on 07.05.2025 the answering respondent had reverted back to 

the DM Ghaziabad about their previous letters dated 04.12.2024 

and 20.03.2025 stating that their letters had been forwarded to the 

police authorities and the DM (North) as the area mentioned in 

their letters does not fall within the jurisdiction of the answering 
respondent. The same was also explained in the previous reply 

1RICT 
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ARY, PUBLIC 
Ashok K. Yadav 

NC.T. of Delhi 

Reg No. 737 

GOVT OF 

iled before this Hon'ble Tribunal. Copy of the letter dated 

07.05.2025 is annexed hereto as Annexure-H. 

13.That, in reference to the Hon'ble Tribunal's observation regarding 

the non-receipt of follow-up from the District Magistrate (North 
East) Delhi on letters sent to DCP (Outer North) and non-response 

to the District Magistrate, Ghaziabad, it is respectfully submitted 
that while initial administrative communications were duly made to 

both DCP (Outer North) and DM, Ghaziabad, the follow-up action 

was delayed due to non-receipt of formal action taken reports from 
the concerned police department. However, Action taken was 

intimated to DM(Ghaziabad) vide this office letter dated 
07.05.2025. Copy of the letter dated 07.05.2025 is annexed hereto 

as Annexure-H 

14.That, in compliance with the Hon'ble Tribunal's latest directions, 

the undersigned has directed to the office of DCP (Outer North), 

Delhi Police, requesting an expedited report regarding enforcement 
action taken pursuant to earlier letters on illegal sand mining 

observations near the Delhi-UP border, specifically in and around 

Village Sungarpur, Sonia Vihar and adjoining patches along the 
Yamuna.Copy of letter dated 16.07.2025 sent to DCP (Outer North) 
seeking the report are annexed hereto as Annexure-I. 

15.That, the undersigned has directed the Sub-Divisional Magistrate 
(Karawal Nagar) to conduct a follow-up inspection of the affected 
stretch from time to time. 

ETRICT MAGIS TR 

DELH 
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TARY PUBL 

Ashok K. Yadav 

N.C.I of Delhi 

\Reg No. 737 

GoVt, O 

16.That, the undersigned reassures this Hon'ble Tribunal for regular 
communication with the District Magistrate, Ghaziabad assuring 
that the district administration will remain vigilant in its 
jurisdiction and that further follow-up reports will be shared post 

receipt of input from Delhi Police and revenue field staff. 

17.That the undersigned humbly submits that measures are now being 
institutionalized to ensure real-time reporting, joint enforcement 
action, and formal demarcation follow-ups, in coordination with 

DM (North), Delhi and DM, Ghaziabad. 

18. It is further submitted that the matter has been taken up at the 
highest level.The Hon'ble Chief Minister of Delhi has sent a 

formal letter dated 07.07.2025 to the Hon'ble Chief Minister of 

Uttar Pradesh, specifically requesting for Immediate joint inter 
state boundary demarcation of the Yamuna floodplain to resolve 

enforcement ambiguity, development of riverfront or eco-sensitive 
zones and deployment of field-level coordination between Delhi 

and UP District Magistrates.Copy of the said letter dated 

07.07.2025 is annexed hereto as Annexure-J. 

19.That a D.0. letter dated 15.07.2025 was received from the Hon'ble 

Chief Minister of Utar Pradesh addressed to the Hon'ble Chief 

Minister of Delhi, highlighting illegal sand mining issues in the 
Delhi-Utar Pradesh border regions, and extending support for 
joint inter-state demarcation as a remedial measure.Copy of the 

letter dated 15,07.2025 is annexed hereto as Annexure-K. 

KsTRICT MAGIS 

UELH 
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KARY 

NO PUBLI 
Ashok K. Yadav 

N.C.l. of Delhi 

\Reg No. 737 

GOvt: OF 

20.That the Hon'ble Chief Minister of Delhi has taken cognizance of 

the repeated instances and jurisdictional confusion surrounding the 
issue of illegal sand mining along the Yamuna River floodplains 
bordering Uttar Pradesh and accordingly, a High Level meeting 
under the Chairpersonship of the Hon'ble Chief Minister, Delhi 
was convened on 01.08.2025.In the said meeting, Inter-state 

coordination issues with the State of Uttar Pradesh, Surveillance 

and enforcement gaps, jointriver demarcation needs; and Strict 

implementation of Hon'ble NGT directions were discussed. Copy 
of the notice for the meeting dated 30.07.2025 is annexed hereto as 
Annexure-L. 

21.That the answering respondent issued a D.O. letter dated 

13.08.2025 to the District Magistrate (North), Delhi,conveying full 
support and availability for inter-district coordination, and formally 

requesting DM (North), Delhi to take up the matter with DM 

Ghaziabad for further action on inter-state joint demarcation.Copy 
of the letter dated 13.08.2025 is annexed hereto as Annexure-M. 

22. It is further clarified that the core issue raised by the Ghaziabad 

Administration pertains to Village Panchayara in Ghaziabad (U.P.) 
and Village Sungarpur in North District (Delhi)and does not lie 
within the North East District. 

23.That on 13.08.2025, an inter-state coordination meeting was held 

through VC involving officers from Delhi and Uttar Pradesh to 

address illegal sand mining along the Yamuna banks. Copy of the 
notice for the meeting via e-mail dated 12.08.2025 and Minutes of 

Meeting dated 18.08.2025 are annexed hereto as Annexure-N. 
STRICT MAGIS) 
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TARY PUBLIC 
Asiok K. Yadav\ 

NC.T of Delhi 

No. 737 

OIA 
GReg VT. OF IS 

24.That Police authorities have also been instructed to keep strict vigil 
against any illegal mining activity along the banks of river Yamuna 
and take further penal action where prima facie evidence of illegal 

extraction is present. Copy of the said directions dated 22.04.2025 
is annexed hereto as Annexure-0. 

25.That, all preventive, remedial and surveillance actions taken so far 

are in alignment with the provisions of the extant laws and 

regulations in this regard and the District Administration (North 

East), Government of NCT of Delhi, reaffirms its full commitment 

to ensuring compliance with all directions issued by this Hon'ble 

Tribunal, including the latest direction requiring the respective 

District Magistrates to ensure that no illegal mining takes place in 

their jurisdictions. 

VERIFICATION : 

UBLIC 

RICT 

GOVí 

AGIS TR 

DEI HI 

Verified at New Delhi on this .... day of August, 2025 that the contents 
Imade in the abovementioned affidavit are true and correct to the best of 

my knowledge and from information received by me which I believe to 

be true and correct and are also nothing material has been suppressed or 
concealed therein. 

ATTESTED 

DEPONENT 
AJAY KUMAR 

District Magistrate (North-East) 

NOTAB uBLIC 
DELHI (INDIA) 

DEPONENT 

AJAY KUMAR 
District Magistrate (North-East) 
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